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the record and compared the entries on this sheet with the papers on the record. I have made all necessary 
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IN THE II01'BLE HIGH COURT OF JUDICATURE AT ALLAEUBAD 

SITTING AT LUCKNOW. 

Writ' etition No. 	of 1985. 

Bijai Singh Rana a ed about 38 years, 

son of late Shri Pr :tap Singh ,Rexia, 

A. C. I. 0. -I I ,Sub sidi 	Intelligence 

Bureau , MHA Governmen of India, 

67 2  Mall Avenue, Avas am Vikas Colonit 

Lucknow. 

union of India through The •ecretarY 

Home, Government of India, NO Delhi. 

The Assistant Director, 

Subsidiary Intelligence Bureau, 

PEILTDON 

M1., Government of Ind ia,Utt ar Pradesh,  
- 

ettrigb$MAM 	 efeitifr30041eMti 

Lucknow. 

3. The De:Jutf Central Intelligence Officer, 
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IN ME HUN' BLE HIGH COUAT OF J ICATU3E AT ALLAHABAD 

Sitting at Luck:now. 

C.N.An oN 0 • 'On of 1985 

in re: 

rit Petition No. 

• 

1985. 

Bijai Singh 	a 	  Applicalt‘Petiti2ner. 

Versus. 

Union of India an others 

 

Opp (IP artie s. 

 

CA  ON Foil STAY 

The 	applicant petitioner most respectfully stated 

as under :- 

That fpr the facts )  easons and circumstances 

disclosed in the accompany 	writ petition )  the operation 

of the impugned order dated 23 5.1985(Annexure No•Olt) 

mai kindly be stayed till the fl al disposal of the instant 

writ petition to meet the ends of ustice. 

Luc-now ,dated 
	

RAJ ji AR 
kr cate 

May 
	1985, 	 counsel for the Petitioner. 



417.,411;11:,iMAr--7;47.;:lki 

In the florible iirh ,.;ourt of judicature at Allahabad, 

Lucknow Bench, Lucknow. 

ivi1 iisc. r . 	t,..\\:\ 	w)  of 1985. J  

Union of I di -) 	• • • 
	

• • • 	 • • • Applicant. 

In re 

it Petition No. 2621 of 1985. 

iijaiJingh Aa a. 	• • • 	 • • • .. Petitioner. 

VerSUS 

union of India ad others. • • • .. opposite-Parties. ' 

APPLIA:ATION i?UI LWATION  02 THE 64 -PA1TE 
TY 0 /1.1iLj. 	 i.31.11‘41!J 	1985. 

For the flats d reasons given in the 

accompanying c.)unter,aifidavit it is mx mxt 

respectfully pnayed that this Hon'ble Court 

may be pleased to vacate he ex-pate stay 

order dated June 3, 1985 o r::)y illass any 

other ordet/orders Thich th 	Hon'ble Court 

laay deem . fit and proper in t, c ircurast anc es 

of the case. 

Lucnow dated 

"31 	I 1985. 

(Li . 	) 
4andinE Uounsel 

Uentra ',:Toverrthe nt 
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7,  

Hon' Mr. Justice Kamleshwar Nath,V.C. 

Hon' Mr. 	Jbaviat.   A.M.  

18/12/9 6hri V.K. Chaudhary courisel, appears 

on behalf of the respondents. 

None appears for the petiti-Dner. 

Issue notice to the petitioner and his 

-counsel as well by name. 

List ,,this case. for admission on 29.100. 
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aaatt_ 
1 to 44. xxxxx 

Bijay Singh Rana 

44.  65 to 51 xxxxxxxx 
20.9.71 F.N. 

ad, Illegible 
( M. S4, /YER) 

Assistant Director 
Shri Bijay Singh Rana 

, 	ACI Gr.II 
C/0 Director, N.P.A. ABU 
zask.§....1.9.111) • 

/True extract copy / 

To, 

IN ME HON' BLE HIGH COTAIT OF JUDICATURE AT ALLAHABADI  

SITTING AT LUCKNOW. 

rLt petition No. 	of 1985. 

Bijai Singh Rana - 	  petitioner. 
Versus 

Union of India and others 	Oa MIF OW 
	

MID ••• - - • Opp.Parties. 

LJ,dig(TIV. 0.14  

zat.r.a_ct cop'  of_Aupintliient order dated 15.10.197,1  

No•l/TRG-ra /71( 2) 
INTELLIGENCE BUREAU 

(Ministry of Home Affairs ) 
Gov t. d India. 

New Delhi-11  the 
•

• • 	\'t 
t  

?OINTEENT 0.13,• 
;,; 

* \_ 	at“ Tha undersigned has, appointed the following candidates 
A, 	

, 	 pas Assistant Central Intelligence officers Grade-II(Gen1) 
temporarily 4th effect from the dates indicated against their 
names on the terms and conditions mentioned in the offer of 
appointment issued to them. 

2. 	They should see the Assistant Director (Adm)for taking 
oath of allegianoe,if not already taken. 

15 OCT 1971 
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IN THE HON' BL E HIGH COURT OF JUDICATURE AT ALLAHABAD 

SITTING AT LUCKNOW. 

Writ petition ND • 	of 1985. 

Bijay Singh Jima, -- 	Sill WO WO Me MO 	 - petitioner. 

Versus 

Union of India and others 	 

A jaaa 194-", 

 

Opp.Fsartie s. 

 

th reference to your memo.NO.L-1/LS(ADM) 

/84-85-18-19 dated 12.3.85 regarding explanation for absencp 

from 4.3.86 to 11.3.851  I am to sub.•it as under 
'....„ 1) 

--•— ', x , 	That my presence at my village was essential at Holi 1  
, ,.. ".\''.,'4,clue to the first festival after eath of my brother' s wife. -s  \ \, ' 	( 

i ',g• 

	

	 iL-:, i received a message of this effect on 2.3.85 after noon and 
left for my village ( not Jhansi as reported to you).in 

\\; 1*4-4,-------N. • 
V

/ ' these circumstances I could not inform your good office. •-,ourt, .0. 
r 

1 • 	• -  

ftlowitne... 

24 	It is requested that I may kindly' be sanctioned 3 

days C.L. on 4.3.85 8.3.85 and 11.3.85. I am sorry for 

the Inconvinience caused to you and beg you exercise for 

the zid irreguiarity. 

Yours faithfully 

sd. 

12/3/85. 



He is inf lined that an enquiry will be held only 

in respect of those artidles of charge as are not admitted. 

He should, -therefore, specifically admit or deny each article 

of charge. 

Shri B.S.Rana is further informed that if he does 

not submit his written statement of defence on or before 

the date specified in para 2 above, or does not appear in 

person before the enquirying officer / authority or other-

wise fails or refused ti comply with the provisions of 

Rule 14 of the CCS (CCA)Rules,1965 or the orders/directions 

issued in pursuance of the said rule, the inquiring 

authority may hold the inquiry against him ex pane. 

5. 	Attention of Shr.. B.S.Rana is invited to Rule 20 

of the CCC(Conduct)Rules,1964, under which no Government 

of servant shall bring or attempt to bring any political 

or outside 1.nfluence to bear upon any superior authority 

to further his interest 	in respect of matters pertaining 

to his service under the Government. If any representation 

is received on his behalf from another person in respect 

of any matter dealt with in these proceedings, it will be 

presumed that shri B. S.Rana is aware of such a repre sent at 

and that it has been made at his instance and action will 

be taken against him for violation of ilule 20 of the CCS 

(Conduct( Rules, 1964. 

6. 	The receipt of the memorandum may be acknowledged 

sd. 
itailUKA 14UTTOO) 

Assistant Director 
Shri B 6 Rana, 

0/0 DCIO(LS/CI) jaucialow. 



IN THE HON'BLE HIGH COURT OF JUDICATURi AT ALLAHABAD 

SITTING AT LUCKNOW. 

Writ petition No. 	of 195. 

Bijai Singh Rana - - 	In OW 	 - Petitioner. 

Versus 

-Union of India and others - -   Op P.P artie s. 

iatg,,.2222,2taoAL 

CONFIDENTIAL 

No 3/PFL /EST/75( 43) 
Subsidiary Intelligence Bureau 
MHA,Govt.of India, 
Uttar Pradesh 

Ludimow the 22 APR 19b5, 

KBI,ORANDU11 

The undersigned proposes to hold an enquiry against 

Shri B.S.Rana ACIO -I1(G) under rule 14 of the Central 

Civil Services (Classification, Control and Appeal) 

Rules, 1965. The substance of the imputations of mis-

c:,nduct or mi sbe h av tour in re spect of which the inqUiry 

is proposed to be held is set out in the enclosed 

statement of articles of charge (Annexure I). A ; tatement 

of the imputations of misconduct or misbehaviour in support 

of each  article of charge is enclosed (Annexure II). A 

list of documents by which, and a list of witnesses by whom, 

the articles If charge are proposed to be sustained are 

also enclosed (Annexure U1). 

2. 	Shri B.S.Rana is directed to submit within 10 days of 

the receipt of this memorandum a written statement of his 

defence and also to state whether he desires to be heard in 

person. 



16 	''',%/7 
"1.  

ii.NNECUzIE  "4; 

()P 

State-ent of articles of charge framed against 

Shri L S. Rana )41M:0-II( G) 

irSigle_ I 

That the said Shri B. S. Rana left the station 
• 

on 2,3.85 without any prior information and 

permision of the competent authority and remained 

absent un au thor sedly from 4.3.85 to 11.3.85. 

-6- 



11,.. 4,414CUREcII  

Statement of Imputation of misconduct or 

misbehaviour in support of the article of charge 

framed against Shri B. &Rana ACIO-II(G). 

That he left the E. tatlon on 2.3.85 

without any prior information and per ssion 

of the competent authority and remained absent 

unauthorisedly from 4.3.85 to 11.3.85. He has 

violated the Govt. instructions contained in CCS 

(Leave)-Rules11972. He has also violated the 

instruction contained in IB Hqrs. Memo.No. 4/C-

1V/84(29)-46 7 dated 7.2.85 circulated vide aB 

Hcirs. Luck.now ender cement 	L-14/Adm/81( 1) 
dated 16.2.84• 

-o- 



ANNEXURE 	 IC) 
 

List of d cuments by which the articles of 

charge framed against shri B.S.Rana are 

proposed to be sustained. 

1B Hqrs. 1..emo. No. 4/CIV184( 29)- 463 

dated 7.2.85 circulated by SIB Fiqrs. 

endor sement No.L-14/Admn/81( 1) dated 

16.2.84. 

His explanation dated 12.3.85 addressed 

to, DCIO Cl/L Lucknow. 



In the Hon! ble High Court of Judicature at Al lah L,b ad 

Sitting at 11, uc ri.now • 

Writ Petition No. 	of 1985. 

Bijai Singh Rana 	 M - - petitioner, 

Versus 

Union of India and others 	  Opp .1) art ie s. 

priacusz No•-fr: 

CONFIDENTIAL 

r 

No.3/PFL/EST/75(43) 
Subsidiary Intelligence Bureau 

(Ministry of Home Affairs) 
GovernLent of India 

UttarPradesh. 
• 	Lucknow I the 23 MAI 1985. 

3,L 

I,THEllEAS Shri B.S.Rana l  ACIO-II(G) posted at 

the S.I.B.HqrS•Lucknow was served a charge sheet 

Claurr, t ,;1'' contained vide our memo N).3/PFL/EST/75(43) dated 22.4.1985 

under rule 14 of CCs (CCA)Rulest  1965 with the article of 

charge prior information and permission of the competent 

authority arid remained absent unautr-orisedly from 

4.3.1985 to 11.3.1985. 

WHEIFAAS Shri B.S.Rana in his written statement 

of Defence submitted on 1.5.1985 to the undersigned accepted 

and admitted the above mentioned article of charge. 

',411111.EL.3 on careful c.Dnsideration of the 

written statement of defence submitted by shri Rana and 

after taking into account the evidence available on record 



;'-e/P(3.  

c  

the undersigned as disciplinary authority now, THEiEFORE? 

orders that the pay of Shri B.S.3ana is reduced by tw,) 

stages from Rs.600/- to 3s.560/- in the time scale of 

pay of S. 42 5-15-530-EB-15-560-20-600 for a period of 

one year with effect from the date of issue of this 

order. It is further decided that Shri. B.S.Rana will not 

earn increment 3f pay during the period of reduction and 

that on the expiry of the period of one year, the 

reduction will not have the affect of postponing his futur 

increments of pay. 

To 

sd. 
23/5 

K. (RENUA. MUTTOO) 
Assistant Director. 

Shri B.S.Bana 
AG70-II(G) 
C/O S.I.0.(Cl/LS) Lucknow. 
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IN THE HON' BLE HIGH COURT OF JUDICATUliE AT ALLAHABAD 

SITTING AT LUCKNOW. 

Wit petition No. 	of 1985. 

Bijai Singh .1ana 	  petitioner. 

ver sus 

Union of India and others - 	 opp.p arties. 

aulau,.azg.L.tr 

To )  

The Assistant Director (I) 
S.I.B.(Up),LucKnow.. 

(Through proper channel) 

i/madams 

With referece to your memo no.3/PFL/B5T/743) 

dated 22.4.85 I wish to state as under :- 

1. 	I accept and admit the charge under referr_nce l  I had 

already narrated the circumstances in my explanation 

and 12.3.85 which forced me to commit this irregularit 

It is first time 14 my service tenure when this 

irregularity had been committed by me. I request you 

to consider this fact before awarding any penalty. 

Thankingyou in anti dip ation. 

Yours faithfully /  

sd. 

1/5/85 

( B.E,".RANA) 

Luchnow. 



are the true 

ak , 

Deponent 	
• .2 

1985"A 
N ,t4 , 

AFFIDA "FP _1.4  , \61 cy 
80 )265-4 	V 

HIGH .COftt) 
ALI-AHAy.,, 	

17/ 

q'i?' 	'''' 	 • 'AT t  
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In the -Eon' ble High Court of ju ‘dicatu3 1;1:  . au alahabad, 

Siting at Luckn )w. 

Writ petition No. 	of 1985. 

Bijai Singh Tana 

 

petitioner. 

 

Versus 

 

 

Union of India and others 

AFFIDAVIT 

 

Opp•P art i.e S. 

 

Bijai Singh iana, aged about 38 years, son of 

late shri Pratap singh lama, A.C.I.0.-II,Subsidiary 

Intelligence Bureau, 1/EA, Gov5arnment of India,67,Mall Avenue, 

Avas Svam Alias Colony,Lucknow, the deponent, do hereby 

solemnly affirm and state on oath as under :- 

That the deponent is petitimer himself in the above-

noted case and as such he is fully conversant with 

-40111b- 
	 the facts as stated hereinbelow. 

4._ k..----- 
That the contents of paras 1, Zi k 1 1-1 ) 1 1-'-

.--).. 
-,„ 	of the accompanying writ petition are true to IV 

rl ;. personal knowledge, those of paras 2, Si  1 ...C)  1 9)  2:9,1-3-42-4 1; 

	

c 	
1.11,  1 
z ' .. 	

, I- 614;0 	0,4_ 	,2„,j- iv b-t hut_ ' 	 ____ 
ar 	 and paragraphs 16,)7, 2  

' si--'---0  1 42_1are/ 
ig a/4..kZ 
i.s. 4 • ' t.• ' • 1 • i 	 lao part of it is 

, 	4 Asie,41- . 

	

Conon 
	I-- 

false and nothing material has been concealed, so 

help me God. 

3. 	That Annexure Nos. I Fo  v 
copies of their respective originals. 



; * 

-r-41  
"-ourr, 

I the above named deponent do hereby verify that 

the contents of pa.ras 1,2 and 3 of this affidavit are 

true to my personai iinowiedge.No part of it is false and 

nothing material has been concealed, so help me God. 

Lucmowl dated 

May L, 1985. 

Deponent 

I identify the deponent who has signed 

be fore me. 

/Solemnly affirmed before me on2gfridialt 6. 65 - /pm by the 

deponent who is identified by sr. 	Raj Kumar, 

Advocate ,High Court ,Lucic.now B ench,Luci-now. 

have fullysatisfied myself by examning the 

deponent that he has understood the contents of this 

affidavit which has been readover and explained to him 

by me. 

°COATII CILISSIONFa. 

)14044,  

tit, `" P 	Ps\V6  
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In the Ho/l i b:Le High Court of Judicature at .Allahabad F7(  
Lucknow Bench, Luclmow. 

Writ Petition No.2621 of 1985. 

Bijai Singh Rana 

 

Pet it ion er. 

 

Versus 

Union of India and others . . . 	Respondents. 

Cot:Ater Affidavit on behf of Reo,ondentg. 

I, Mrs. Re.ouka Muttoo, aged about 35 years, 

w/o. Shri S.K. Hutto°, Assistant Director In-Charge 

of Establishment at the Hqrs of SIB, Lucknow do here-

by solemnly affirm and state on oath as under:- 

1. 	That the deponent is opposite party No.2, 

in the Instant writ petition and is fully acquainted 

with the facts of the case. The contents of the Writ 

Petition have been read over a,nd its para-wise reply 

is as follows:- 

That the contents of para one of the writ 

petition are not disputed. 

That the contents of' para 2 of the writ 

petition as stated are denied. It is further submitted 

that "Appointing Alithorit,y" has been defined in rule 



(2) 	 UV/  

2(a)(ii) of the CCS(CCA) Rules, 1)65 as "The autho-

rity empowered to make appointments to the post 

which the Government servant for the time being holds." 

The petitioner is holding a Gvoup-C (foroerly called 

Class-III) post at the Hqrs of the albsidiary Intelli-

gence Bures,, Luo"mow. For this post, Assistant 

Director/Vt. A33 is tent Director/Centr.al Intelligence 

Officer (Establishment) at SIB Hqrs, is the appointing 

authority as per entry in column 2 of Part-II of the 

Schedule attached to the Gbvt. of India, FIFA Notifi-

cation dated 16.3.72 (S.R.0.1137) - Annexure-C-ItThe 

deponent, being A. D. In-charge of Estt. at SIB liqrs 
a,ppo int ing - 

at Luclmow is, therefore, the competent/authority of 

Assistant Central Intelligence Officer (Grade-II). 

That the contents of para 3 of the Writ 

Petition as stated are denied. It is further sub-

mitted that the deponent is authorised to appoint an 

Assistant Central Intelligence Officer (Grade-II). 

That the contents of para 4 of the Writ 

Petition need no comments. 

That with respect to contents of para 5 of 

the Writ Petition, it is stated that the petitioner 

was called by the respondent No.3 in the Control Room 

on 2.3.85 for the purposes of duties in view of the 

general elections and he was freed in the afternoon, 

on the same day much before 4 P.M. " 
0 

-47,A 

That the contents of para 6 of the Writ 

Petition as stated are denied. The contention that 

the petitioner tried to contact the respondent No.3 

on 3.3.85 is false. The respondent No.3 was con-

tinuously available on phone on 3.3.85. 

3  
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That the contents of para. 7 of the Writ 

Petition as stated are denied. It is further stated 

that the Govt. servants are required to take prior 

permission before leaving the Station and it is also 

obligatory that their leave must be sanctioned before 

they actually proceed on leave. 

That the contents of para 8 of the Writ 

Petition are not disputed. The explanation regarding 

unauthorised absence was submitted by the Petitioner 

in writing on March 12, 1985 which was forwarded to 

the Assistant Director, Luclinow for necessary action. 

That the contents of para 9 of the Writ 

Petition as stated are denied. The petitioner re-

mained absent from March 4, 1985 to March 11, 1985 

with working days on 4th, 6th, 8th and 11th of March, 

1985. It is relevant to mention here that during that 

period al leave was banned due to General Elections 

apd a Circular to this effect 1,19,3 issued by the Hqrs. 

Unit, Delhi. The departmental circular was received 

on Feb. 13, 1985 in the office of the respondent No.3 

and the same was circulated among the staff on the 

same day i.e. Feb. 13, 1985 and the petitioner was 

aware of this circular. The petitioner is a senior 

official with 13 years of service, and his contention 

that he was unaware of the circular, which was a 

matter of common linowledge, is not acceptable. 

That the contents of para 10 of the Writ 

Petition are not disputed. 

That with regard to para 11 of the Writ 

Petition it is stated that the charge-sheet under 

Rule 14 of Central Civil Services (Classification, 

Control and Appeal) Iles, 1965 was served on the 

...Contd 	4  
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petitioner vide Order No.3/PFIVEST/75(43) dt. April 

22, 1985 on the ground that the petitioner left the 

Station on March 2. 1985 without prior permission 

and prior infornation of the Competent Authority. The 

petitioner remained absent unauthorised from March 49 

1985 to March 11, 1985, 

That the contents of para 12 of the Writ 

Petition as stated are denied. The petitioner had 

never met the deponent in connection with the de-

partmental proceedings under reference. The peti-

tioner' s contentions are false and baseless. 

That with regard to para 13 of the Writ 

Petition, it is stated that the petitioner accepted 

and admitted the charge-sheet served on him vide his 

written statement of defence submitted on May 1, 1985 

(Annexure No.5 of the Writ Petition). 

That the averments in para 14 of the Writ 

Petition as stated are not denied. 

That the contents of para 15 of the Writ 

Petition need no comments. 

That the contents of para 16 of the Writ 

Petition are denied. According to Central Civil 

Services (Classification, Control and 4ppeal) Rules, 

1965 and Central Civil Services (Conduct) Rules, 1964, 

action ca1 be taken against Govt, seriants for un-

authorised absence. In the present case, the 

Petitioner absented from ,Ctuty without prior permission 

and without intimation, despite the fact that a 

departmental Circular was received on Feb. 18,1985 

and the same was circulated among the staff on the 

same day, banning leave of all kinds, due to General 

Contd...5. 
Pk, 
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Elections. The petitioner was naliy aware that a 

ban was in force on leave of E,1.1 kind. Despite 

this know:ledge, the petitioner left the Station, 

Lucia:low, without prior permission which is a serious 

offence meriting a major pcnality. 

That the first part of para 17 of the Writ 

Petition is not relevant in this case. As regards 

consideration of the grounds for availing leave with-

out permission, it may be mentioned that the grounds 

given by the petitioner were duly considered but not 

found adequate to justify the unauthorised absence. 

That the contents of para-18 of the Writ 

petition as stated are denied. The Departmental Cir-

cular was received on Peb. 18, 1985 in the office of 

the respondent No.3 which was duly circulated as per 

normal office procedure. The petitioner's claim that 

he was not aware of the circular, which was a matter 

of common ImoViedge, is unacceptable. 

That except Annexure No, the avements of 

the petitioner in para 19 of the Writ Petition are 

denied. The petitioner has accepted end admitted the 

charges levelled against him (Annexure No.5) therefore 

the question of holding further proceedings did not 

arise. It was clearly stated in para 3 of the charge- 

sheet contained vide Memo No.3/PFL/E3T/75(43), dated 

April 22, 1985 that the enquiry will be held only in 

respect of those articles of charge as are not admitted 

in a statement of defence to the disciplinary authority 

vide his application dt. Nay 1, 1985. On consideration 

of the written statement of defence as also the evidence 

adduced before it, a penalty under Central Civil 

..Contd...6. 
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Services (Classification, Control and Appeal) Rules, 

1965 as per pr.oeedure laid down in Rule 15, was 

imposed on the petitioner. 

That the contents of para 20 of the Writ 

Petition are denied. The petitioner having admitted 

the charge, the disciplinary authority was entitled 

to impose any of the penalties specified in Rule 11 of 

Ccntrai Civil Services (Classification, Control and 

Appeal) Males, 1965, without holding further enquiry 

as provided in role 14 (5)(a) and Rule 15 of Central 

Civil Services (Classification, Control and Appeal) 

Rules, 1965. 

That the contents of para 21 of the Writ 

Petition are denied. As per sub-rule (4) of itzle 15 

of Central Civil Services (Classification, Control and 

Appeal) Riles, 1965, it is not necessary to give the 

Govt. sercront any show cause notice in respect of the 

penalty proposed to be imposed on him. 

That the contents of para 22 of the Writ 

Petition are admitted. No show-cause notice was 

required to be issued by the disciplinary authority 

before imposing the penalty. 

That the contents of para 23 of the Writ 

Petition as stated are denied. The Assistant Director 

In-Charge of Establishment at the Eqrs of Subsidiary 

Intelligence Bu real 9  IUCknOW is appointing authority 

and also the disciplinary authority in respect of the 

Group-C 	 employees under the administrative 

control of Subsidiary Intelligence Bureau Eqrs., 

as per entries in colulms 2, 3, and 4 of the Part-IT 

of the Schedule attached to Gov't. of India (MA) 

Notification di. 16.3.72 ( R.O. 1137) ( Anneme- T). 

Contd...7. 
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25. 	That the contents of pare, 24 of the Writ 

Petition as stated need no comments. 

That the contents of para 25 of the writ 

Petition as stated are denied. It is further sub-

mitted that the Writ Petition is not maintainable, as 

the petitioner has exhausted the departmental. remedy 

and therefore the interim order passed by this Hont b3e 

Court deserves to be vacated. The case of the 

petitioner regarding pnmotion will be considered at 

the Intelligence Bureau Eqrs and will be placed before 

Departmental Promotion Comnittee for consideration as 

and when the Departmental Promotion Committee meets. 

That the contents of para 26 of the Writ 

Petition need no comments. 

That the grounds taken in the Writ Petition 

are untenable. The Writ Petition has no merits and 

is liable to be dismissed with costs. 

Luclinow, Dated 

July 31, 1985. 

••.• • • 

I, the above-named deponent do hereby verify 

that the contents of paras 1 to 25 and 27 of this 

counter-affidavit are true to my own knowledge and the 

contents of pares 26 and 28 of this counter-affidavit 

are believed by me to be true on the legal advice 

tendered and no part of it is false 

has been concealed, so help me God. 

Luclziow, Dated 

July 31, 1985. 

and nothing material 

Deponent. 
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I identify the deponent who has signed 

in my presence. 

\b0j11‘1. -- 

(if 
.dditionaltandinL; Counsel, 

Cuntral Liovernhient'. 

olem.nly affirmed before' me on 

at, LeIC a-.E.r./p.m. by i.r.s.'itenuka Liuttoo, 

-thb deponent *oils identified by 

ri U.K. Dhaon, Additional standing 

Counsel, aitral Govern ent 

I have satisfied myself by examining 

the deponent that she understands the 

contents of k this counter-affidavit 

which has been read out, and explained by me. 

OA F1 COM M ISSIONEKk 

Alhhalnd High Court 
Locknow Roach 

No  

Date.  
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In the Hon' 1)1 e Hijh Court of 	 t :=.117311.9bad, 

Lucknow Dench, Lucknow. 

CCJUNTE-A22LUAVIT  

in re 

- rit Petition No. '621 of 1985. 

Bijai Jinja na 

	

	 Potitiamer. 

iersus 

Union of India and others. 	.. Opposite-Parties. 

ANNE 	No. C- I. 
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Deputy 

Registrar 

-17  

Dale 

Application for Inspec.tion 

To, 

The D •puty Registrar, 

High Court of Judicature at Allahabad 

Lucknow Bench ) Lucknow. 

Please allow inspection of the papers passed below. The application is urgent/ 

ordinary. The applicant is not a party to the case, 

Name of 

person who 

will inspect 

record 

r 

Whether 

case pend-

ing or 

docided 

Full particulars 

papers of which 

Inspection is 

required 

t•-•' 

If applicant 

is not a party 

reason for 

Inspection 

Office 

report 

and 

order 

Office 

R eport 

4 

Order for 

Inspection 

Full Descri-

ption of 

the case 

Date 	 ei  

Inspection commnuced at 

Inspection concluded at 

Inspection fee paid by the applicant 

Additional fpe if any 

Signature of applicant or 

his Advocate 

ki6L9 8 on 

0-sifiAltrt-1  

kb/lj'A  

Ak7 
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d") 

CENTRAL ADMINISTRAIIVE TRIAJNAL 

CIkCU.LL aENCH LUCKNOW 

Toii, NO.1757 of 1987 (T) 
(W.P. NO.2621 of 1985) 

Bijai Singh Rana 

  

Applicant. 

Respondents. 

  

Versus 

Union of India & Ors 

29.1.1990 

HOn'ole Justice K. Nth, V.C. 

Honle Mr. K.J. Ramanp AM. 

The list has been revised. No one is present 

on behalf of the petitioner. 

Notice was sent to the applicant by aegistered 

Post as per postal address given by him, but it has 

returned back with the postal remar0,that the addressee 

had lett. The notice issued to the learned counsel 

0,51 	V, for the petitioner, Sri Raj Kumar, is presumed served. 

zer ik7-7/ 
411 	

# 

071.  91  

In the circumstances this petition is dismissed 

for default of the petitioner. 

• 
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